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W* Deputy Prims Mlaister 
Minister of Finance  (Shri  Morarji 
Deaai): The number of recovery certi­
ficates  Issued  by the  Income-tax 
Officers under the jurisdiction of Com­
missioner of Income-tax, Delhi during 
the financial year 1966-67 was 21,331. 
Out of them,  183 certificates were 
withdrawn due to the payment having 
been made earlier.
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Lubricants

2651.  Shri Jyotirmoy Baso: Will the 
Minister of Petroleum and Chemicals 

be pleased to state:

(a)  whether  it is a lart that the 
foreign Oil Companies are diverting 
most of their  imported lubricating 
base stock to manufacture oils giving 
them maximum profit;

(b) if fO, whether the matter has
been taken up with them and the ro* 
*ult thereof;

(c) whether it is also » fact that the
shortage of lubricants ij due to the 
shortage of barrels; and

(d) if so, the steps taken to produce 
suitable  barrels m India?

The Minister of State ]n the Minis­
try of Petroleum and Chemicals and 
of Planning; and Social Welfare (Shri 
Raghu Ramaiah): (a) No.

(b) Does not arise.

(c) Yes, Sir The position has, how­
ever, since become normal.

(<i) We are now self-sufficient in 
the fabrication  of barrels for lubri­
cants.

Surplus Assistants

2652. Shri M L. Sondhl: Will the 
Minister of Works,  Housing  an* 
Supply be pleased to state:

(a) whether it is a fact that about 
56 Assistant? and score of other staff 
have been declared/are being declared 
surplus in his Ministry;

(b) if so, the arrangements  made 
to absorb them m the Ministry and- 
its Attached Offices or otherwise;

(c) whether it is a fact that most 
of them have already rendered con­
tinuous Central Government Service 
in the said Ministry for twenty years 
and more; and

(d) if so, the reasons leading to 
the declaration of the staff as surplu* 
on such a wide scale?

The Deputy Minister in the Minis­
try of Works, Housing  and  Supply 
(Shri Iqbal Singh): (a) Yes.

(b)  No regular vacancies are avail­
able in  the  Ministry  of Works, 
Housing and Supply or its Attached 
Offices.  Therefore, it is not possible 
to absorb the surplus Assistants in this 
Ministry or its attached offices  It i*




